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IN THE CENI'RAL 

~ ~- ~ 

ADMINIS'I'RATI'k 

\/ 
I'R IBJNl-\L I JAIPlR BENCH 

Jt>.IPJR 

O.A.No.318/93 Dt. of order: 7.10.93 

Brahmjeet : Applicant 

Vs. 

~nion of India & Anr. : Respondents 

Iv1r .K. N. Mathur : Counsel for applicant 

Counsel for respondents 

CORAM: 

Hon' ble l1r .Justice D .L~F::ehta 1 Vice ChairrrP.n 

Hon' ble 11r .P. P .Srivastava 1 !V'.ember (Adm.) 0 

PER HON' BLE MR.JUS'TIC,E D.L.I1EHTA, VICE CI1A.IRMAN. 

The learned counsel for the respondents 

submits that the name of the applicant finds place 

at Sl.No.15 in the general quota and not in the reserved 

quota. In the reply the issue so raised in the O.A. has 

not been answered by the respondents specifically. We 

are taking the statement of the .counsel for the respon-

dents as true and direct the respondents to promot.t the 

applicant on merit in the general quota as there is no 

bar for the promotion of S.C/ST candidate in general 

quota if he stands on merit in the general quota. 

Necessary orders should be passed within one month from 

the receipt of a copy of this order. The o.A. stands 

Farties to bear their 

(DoL. Mehta) 
Vice Chairman. 


